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(4) 39-49RT (1) & 30 gF Fl IHelfedd JHUTIT SR
I TAT JHAV OIS, W8 JA0NT & IR R S $r
d{g ¥ Usgg oaq @ 3=fe 0 g9g & M-y, St a8
fafafése Y, W yAUNT & 4R § HA, G698 gAvaT
Hafd 8, & HIY H U0 HicH 35T bl 3HUST HEM S 0H
A W U YAUMNT & URE & Fool N §H & gAled ¥ &
a2fid gl R WA YA & Ydged B e 36 YR EAd |
(5) afe, U Fraal, Sas e 3T-arT (1) & 37t
Sl 3Afcdd &h YHANMYE Yded IEal &, U8 YA & 4R
$ 8P b IR H His off gfderar ar meIT ureq ASr gdr § of
3Fd_FIAfe) sl THAC o 9dTd._JHUT ey, T &6 &l
TURN YAUYT IR HET S8 Ov o0 @R, 08 A9
d fafese @ g%, g @1 aredfgear 3R geOear & oo
JcATderdr & &9 # Blel|




16

(6) 3Afedr AR FTARN Al YR & gh YA 0
g&q # ghm, st fafra frar s

26. g% # UETcad! IREd«l &1 AT & s
frar Ser- (1) Ife arr 25 & 3l g gAOaT AR R
S & U, §h YN & §h H HI$ URdce gl § ol §h
R, JHUT TSR & W& gRadT & Ix & (g ¢ @
N giRaa wEm 3R gAOET A W@ aRadel B HRfAfEd
A & TS & AT gk GHOTAT JHO WIfRRT H gEId
|

(2) I 3T-4RT (1) & 3AT gh YAOYT F AT P
AT 9Iee glel &l JATURT iy 9RT 23 3R 24 & 39«t
& 3TEN HREET HEM AR G aREdeT & qeF & 9 A
3T FHTYTA g ST § ol dg gh JAOIT H T aRadel &,
fafea ofa @, sfAfRET HwEm

(3) STgl &F 4R, 3% g A IRad"T & geard, 0
aRadel 1 39-URT (1) 3R (2) & 3uetl & gan HfAfafEd
W 91, g & TURN yaoaT & R i gdiee, St
§r g1, & foIT 3uaeT Fear §, d8 YHU 9IiesRT, U St
el o Y ST d8 3T FHY IR WO FfFd @ g T
T FiFAgFd AR &1 & g U A, S f veoTay
HEfd § W YAOYT & 39T & @AY 39 &7, fud #qfF
Pya g, & yafad Sroadl e ) gorfoT qeg 1 @A &
0.05 gfderd & ST} T ied AT T Thar|

27. YA TG GeATHfd WoIR.- (1) YA afea, S 3
e & 3ueut & 3T g gAOIT TTEAT &, 3T A A,
rad gagT gefa &, vafed Shvad. 7 & 0.5 gfaed &
R A JHAOH T TA{fd THART & & H Heed Hlel
erit g

(2) ST8T 9RT 26 & 3t g YHOT H s gRadd
HAfAET fhar S §, 987 g6 URS 39 HfF A1, fowd
gAY dEfad g, vafod SLuerdl i & 0.05 gfad &
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TR AT A, T TG TAefd AR F ¥ 7 e
S|

(3) YAV UG G THR T ThA, §h & Hellodd
YHAOIT SR Ry S & HT G gl

28. A8 @A i wgen.- (1) 39 3R F HeE=r
& v v @ey @A, 59 sgd 3 "R & v & [fdse
forar aram 8, dr T dr Sreh|

(2) e, wfed AR gATE Ud geafd YeR & Ay
g foham I r gATA oo A &7 StAT fhar S|

3) A &1 37T 3@ IRfATA & el & AR
frar off gfaet & e & SROT egAt & AR JA0 TifderT
EaRT 39 AAfTA & Aol & fov 3w W 3o gaafas
Il A, o AR R S, @ e & famar S|

(4) @Afr &1 gey, a@ AR e W fAgAT ganr
fAfaf@a & I S ToT WER g 3§ WfAcd @Fa-
AT W §a1 S|

29, atfaufd.- 15 o =gfFq, o @ ffawd & 3l
Sl o T g6 & TARN YANUMNT & YR IR _gh YRS &
Y idhe & T R & 7 AR 3@ garT GAOEL H
fafafése Ife & B g & frell off 3 & @ROT HIS griA
39Td Rl & df 98 U gl & fow, ot der g% S ol
A & PRUT g5 AT o Fh, Cfr T & S fafed hr S
FAT{ferdl & &9 H Iod THR AT 3R A YA TSRy
gy 9Tcd_&el ol gheX BT

Wed $H URT & el HeF Ifdehl 6T Thal 39 A &,
Sod yaoy GEfg g, veEod oY g @6y 39 87 A,
G g fPua 8 gafag Stuad. o «w gerfoig fyeg &t
A O A™F AGT gl

30. 3 F TUR YAYA FT GGV, 3U=aLor AT
fAead.- (1) g7 9RT 25 & 37T TARY g JHOYT SIRT Fled
& 9RUTd YAV WITHRI HT IJg TATYT & oy foh gamoay
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Hl & HROT N fRam —r § 3R 3@A 3edidse @IS =vor
ARA & F I9d &, A 98 R 38 FAVMYT H fAdfod =
Hehall AR & YR 8-
(i) 38 §AT W AT & Ha-fIaR &Y 38 canr
fafafése fFar S, gaToTIT ger A ;
(i) wAmOT F1 fFar o gdieET, St A5 & 8, & fow
3TN A A Fr; 3R
(iii) FIT AE 3T YHOGT FI Eg I AT Sy AT oA
T &, S 3o* carr PR fHr IR, 3uaRa
W fear I, & SR & i,
3798TT & FhTT|
(2) I gF URE YATUA YRR & AT YA 99l
AT § a9 d§, 5§ do P YAOYT SH URT & 3Usel &
AR Teg o T &A1 S A1 3UiaRd o & fear 9 a9 ds
YAOTYT I ARy FX Fhem IR YAOET H O GriEdT
fARET & @ T AU & TH, SAF ag AfAfese X
(3) BT & UR His o HROT A& aar § AT THUA
ISR & g YRS ¢aRT f&d I FHRUN § FATUT g1 giar
g, 98l AN WS YAUHT @ g W TR T,
FUIEAfd, 38F 38 YHR IUARd aX G o TAOYT 39
HA A, S8 g8 Fad 8, §h YR & §h H TG Tpid I
ghe |
(4) ST8T g YR FHUTGT H 3R Feifad a1 g Fa
S & geETd R i wiee, St RS &Y 8 & v 3uder
AT &, d8 YA TR UH g &el & 9Rdrd Sif 98
RS FHS 3N WA ATFd B G S T GiFagerd HTE
cel o 9l 39 A &, SEd yACTT G o, AT &
39T & §AY 39 & A, foad gqfa & g, gufod Sheendrn
X R GO Hed Y WA & G § e aried dfeRfid
X Fha|
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31. F9c, gedueud A1 qAt F U AT e
A F fav afPa.- afe fedr safdd o @ue, geduere ar
asat #r fBUE HS GAUNYT, IR 98 AHATedH & AT TAT,
gred fohar § aF 9H0e Wity O S el o 9RdTd S a8
TS A IR W fFd B G S 1 JiFagea T
&l & ueEd 30 HfA &, oEw yAOMT Efd g, gAmoT
ST X §HY 38 &7 A, G o By g, yafad Stoerd.
R R IO o T A A IAF 1 afied IJfERAT &%
HHa|

32. WEHTEYAF # AT FNATS FT WIEN.- Tod THR
ar fRET o 3T ISR A1 WieNT & 9%y g8 FAfEIH
T Jelet S I et off et & suewt & sepeRor A
HEHTaYdsh T IR AT H & AT InAfdd fREr a1 & fav
FIS aIg AT 3T Af¥F HRIaw ¢ gl

33. i (1) 9O WRSPRT & ey T IAT A
IfFd T8 HCY T @ § 1916 Gad & HAaR-H{ay 3rfesor
I 37dTel HT Hhall:

Woq AT 0T H oAE AU @ oo §
et qaicd FRUTT F 16 faw Fr 3FT Femay & HiR-
MR 3 W T AaRa ar ar ag 39 39 e, s
fageyr 3rdier fr Sl 8, F @ & I1e Gaw & 3R Freat
# I e & T 3TATT F Fharm|

(2) e oA (T & IR 0 98T A ®IsdT AT el
IR 3Edk @y 0 B AR gEdaaS deed g, o fafgd
Rar S|

(3) 0 URT & 37eheT rcher Ualr (T & ot iR fAoerd
SER, S fafgd &r S

Weq T F PO I & qF dere # g
T GFageFd IaeR fear smem|
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(4) 3@ 9RT & el 7 gy Idher A, 5g ey &
faeeer ardier dr a2l & 3@ g€, 3UTART AT 3eea drell Jedeh
TG Afedd gem|

34. FAFIOT FT M5A.- (1) V5T WHR, 3H HUAIA &
Yioleil & fov, Tolay # NOEel carl, fEeur & e
ExCill

(2) ANVROT A TH FFd BEMT S Ted SR R
fAged fhar Sdenm 3R 3@ 0@ dde 3R Hcd Heed A
SR S Tod ¥R EaRT HaIRd fhd S|

(3) U TR, MUIIUT &l 3Gh Hedi & Aded A
TEAl o & fow O 3w ARSGRT iR Ade 39clet] ol
", S 9 3Maeds A |

(4) 39 JAFIH & 3uaet & el Brsd S IR el
&I _fafeay e & fou ifOor garT 3feror f1 S drell
gfshar O gf, St fafed &hr S|

(5) NTEIHTOT el il H Foaars & Hatr H Far feraar
gl s fafge gfeear dfgdr, 1908 (1908 &I dhegry 3ifafaas
. 5) & 3refier ot Rafge —amrem & Afka #)

35. iffew &1 fAfieror ik yefog wfden &@r- (1)
T A A B T@a arl forelt ot =xfdd vl gATored wiftieerdy
CaRT_FHITd AT FI AT i & fIw srefaira fham s
Hhal 3R YA IR & FHET et Y9 Tedd fhd S
R W IfFd H 0 B H HeT e WX 3R W udt &
el Ted gu, ot fafed v o, iftera & garord gfdar
39Tt HIA AT Hehall |

(2) YA I8l oAl Hdl dlel ehidd i A &
39 96T _H UEAl A H AN T YASId & foT
ol & T 36 Faar & foeae @l Tuse §9 & 3ueRid a
Hehall|
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36. ®Hfoasal & fawwtor A aFq.- (1) I =@
J3FFTH & gl FI gl I F FIS FiSAS 3T ardr
g dl U8 §HR, SHEfd aaT I 39eT g, e aRT UEr
HIS i FRGET X TRl S 57 IAATA F yIeEAr T I
eI g 3R o wfeasar & TRiEer & gaeEr & o smasas
a7 FANA gt gidr g

Wed $H UNT & IeleT g o 3meer 3w HRfww &
URFEH & &l gy &I FANCT & IATd =Tal fohdT S|

(2) 3T 4RT & NA fHaT 17 v AS 3T, 3F 0T
R I & gearq Ity oy, Uy fQueH-AvsSa & HET
@T S|

37. 59 WHR N 38 ey yfsRar ik
wftRE garT 58 sfRfeas & sl et & Aer & v
FHY-HAT A9d F 1 afFd.- 39 3IWHEIH F IuSHT &
JHEr fhaedds & Yol & o0 T TR 39a e
HOHIRAT AR IfURRE ganr g6 JfRfad & e Al
& AIer i FFET-H9aAT @ga & TGl 3R 08 AfemEr iR
TITRIRTRAT I 0 fAGer Jerel oY Fehall Toleg a8 qaferd Flotel
F far S gagr IR W ey Tsw RuE-Avsa i acaag
gged Rl off 3w Rl & 3edfdse foneh a1 & @1 gu
JHTAT gt

38. ety U A ayell- 5@ IRFIA & 3UyaEl &
el | #ig off UMY, afg fga ali@ d& H@eed o #r S
al, JATUTT YIRehRY GaRT ST fohdl I GATOIT 9T $[-Iraied &
SR & FT H qH AT graf|

39. TSy HIeEd  HfEfagw, 1956 (1956
HATATH ¥, 15) & AT 7-F & 3YaeY ST 4RT 1 AT IT-GRT
(3) & 3rehier FO|Een garr RfAfESE & W anp @@ Q-
TSI H-orea Jfafeas, 1956 (1956 &1 3ifRfaas €. 15)
ﬁmmé;mgwaﬂ,sﬂmﬂﬁﬁm1£r3q-ﬂm
(3) & 3MeheT ARG S Bl T ARG T Tl HIToled
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smafags, 1956 (1956 &1 AfOfagsd 4. 15) & 39 7-% H
Healdse HEET &1F & FdeToT § Heftd 3uaer T ifRgaen #
fafAfése frel ol A & ol &1 o) o) A8 gier

40. TR s i AfFqd.- (1) T WER, 34
s & waear # Fifead &= & fov Fgs g
|

(2) 39 FAAAIA & 3N T I AT [HAIH, 30
3H YR dAd Sl & 9ard JUredy ofe, Iy faura-Avse
% Hasl & THE, 5§ dg §T A @, deg e ¥ wega &
Fraafy & fow, S T TF & AT & IcRIcdk T &H FHATTISE
g gohell, W@ SR AR Ife, 39 @7 f, FEH 9 39 TR W™
I § AT 8 NS FF H FANCT & qd Aoy [AUEF-HUSS I
et 0O foregl off Bet F 5 off 3Ueaor a=ar & a1 I8
Hhod AT & & @ Fg Fd a8 sa=r Jer afge ar
Jcadrd 0T A9 dael TH 3UCdRd ®T H YHGT gem 3,
FJifeafa, 39er FS TG AET gEm, Jury, vEr Fis s
3UTecROT AT SAeRoT 38 efe qd & &1 =Y forely ot
faftreeadr o« 1§ gfdger gs1a w7¢t srelam|
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35gedr AR FRUN FT FUF

ST ok P A FT WY B, A A A o W USRI &
saaRer AR ARFERT & Fffem & quwr Ty & 3EF Ieawer iR
Wmﬁmm@a@mmm
U faUe-Avse earT AfRfaafad aftr & @R gemdr ik aw=gs
& & U fhar Siar & foeg el ffaat, st vsw & fafdes
foftat garr enfda & S §, & d@ew # ufd o 7 g &
YRl FT AT §oh STRIR IRUN & eFddail HiT ATl W IR
g § 3 Ff-hel 390 HegaeR e drel <afdd Hufd & g &
arediash EUfa @ ot giaer # Bd § 3R 38 v 3aRdr & &d
& TRITT el o ToIT 3eROT & g&drasi, S & 3aARdr & gEareror
qF T RE P A &, FT d0T 3ETse AR e At serael &
frar amar 1 o R Rufa @ sua & faw ik ol oqfast &
AOHRT & FAfFo@ H R vha AfAAOT garT v ffy @
TR el 3R 3 goh I JANOIT el o [T, AT & 3egurg
& & A IR TN A & RACT IRT HegagR F FRARTT A
& for s vy w w5 (Y 3REEHT & J= f smagsar
AEHE N ST Wl EHY AT AT AR IRER A @l arel
IFIAT A TISC gh 3y aald & JfaRed T8 HegdgRi W
3eaTied @ o 3T AURor # o gErgdr W & Fehaft|

Iz fadus qdfed segeat @ wiita & v $fwa €
¥ fadas vedd B

oTaTd g 2rarad,
CEICUIEE N
dfaue & e 207 & @us (3) ¥ e
AETATRH TsauTe AGIGT H1 RAwIRe
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(wfafaf™: dear 9.2 (14) fafw/2/2016 SR, feaier 22 &, 2016
Iyeh: JodTel g q@Ed, TRy #7, aRfa faferse afa, aereure
faure @em, SYR)

XA & AU & efede 207 & @us (3) & wEer A, #,
TSI R A (B TATUE) fa89geh, 2016 1 Toeue faem
o # Ry fordy e B RAmTRer e g |

R FrgeT

TSI TR A (8 AN fa8aeh, 2016 & @us
4, 13, 14, 15, 17, 21, 25, 29, 34 3R 35 Iy IAHFAT
o ama &, O ¥ To &7 gAfehd A ¥ g9 dafad sEr
ST 284.28 W@ ¥AY & 3IMadf 3R 26 oG I9Y & 3AEdr
T & T H TR B

RToTuTel 8 IRgTad,

CEICECE !



25

yaraforg U gaeft Arge

g & Aefafaa gus, afe sfRfaafaa 5 sma &

A T WHER A W YAF @Ug & GTHS YOIod ATHAT &
9y A, ATH 949 & fav g@erera Sier-

13(2)

13(3)

& o #H
gg ffa, B9 Muasvir. & Tag AR
gaRa fRar s, fafed e,
gg {fa, T gdetor fFar ST &, Afga e,
sfaRea AWERr A afeqar IR wdew dRRT
T,
gg ¥, 9@ 97807 &7 I 35 arer v A
3R IREIRT T AR T A SR AR A &
A% ghs A QA S ard 3ugds  @deror
A& T JU%h ®4 F gAar sem, f&Rd wer,
qetor T IR HfAAT & Wawer # afdse =k
3R g R /T Fr;
gg {fa, Toa wefa g @em I =g
SR A7 AT THR & [GHET aRT oA,
fafed &,
g dfa, e IR iave e st 3k
ot # 7 glafSear golifera i #@gr e
el fafga e,
gg Ifa, Taw e, 7 3R 307 AfFeg &
1 gfafSeat &1 goletor ar |t fohar Sy &1 &



13(4)

14(1)

14(2)

17(1)

17(2)

18

21(1)

22(1)

22(2)

25(1)

25(2)(ii)
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Frafead fhar smaem, fafed &,

gg AfFd, St AgFd a1 wiftehd 3feRT g@rr
SgFd @I SRR 3R g 8, Sa@ ag a0t 3k
T & goAdieTor a1 @81 fnd o i wriary
3, fAfgd &=,

g X o w® Ifa Twa, gag Tas fiaw-
AR IR @ 59 a& adeor frg &1 GeT
frar e 8, 3R aderor i & fav de, /ata
T,

qF 3R FIEX & & AT 3ER0T ured e
& JART 1 Hera fafgd e,

Aaelt, St AR gEader & fAdeor & fow
Jf, 77, TUE, od IR A [fgd wHe,
serll, Tareel 3R gEAdsll & 30T & fow
Ted &1 S arelr gfafafd & [fga &,
AYROTTAT 39 AfAfAgd & 3T i S arelr
AT STl & FAR g & fav 3R 3@
JaIetar 3R 3uaYl F FRiTfead el & o,
T HfA gF gAOE WRERY garT 3mdce
grod Y, SEddell dr TAET A, TAT
A ol garT W I sifderat afea gaera
UrEHRIT Gl F AT el I T¥T 3R
Ofa fafga =,

JATOOT S R Se & fow 3maes fRar S
GohaT, fafed e,

&P & c&aasl 3R g% yHUNT I R I &
foT 3maeaT & Ty & e arelr B fafgd we;
gg ¥fa, Tuw W rasvir. 7 swer gfase frar
e, fafgd e,

TRy a9 3 Ame See g9y & 3eygar



25(3)

25(6)

26(1) 3Rk

28(3)
28(4)

29

33

34(4)

35(1)

40(1)
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YATOTTT S fhY St 3rafera gy, fafee e,
YA Td Geareifd FHR HT IhA, S TS
T H U & 9T Uided @ el R_fgd
T,

ag g&u, foaa s@feaa 3R el & AT
S fRar SR, fafea o,

g A, O & URF, §TF URF F gF A
qRade & gaar I AR, & FAeT F gRade
& sfAfef@a &em, fafea &,

zq IfATH & Ao & foT gAme gifteRy
GaNT 3TN 3 Sedias gt &t AR &,
A & gser, ot IR TweT & [JfETd &
qeer H;

o gl #, 3@ @A ak S IR F RO g
AT o, AR g8 dfa Twa cafea afast arca
el H ghaR i g, fafgd &,

gg ffa 3R oww, owd i wEa & SRl
IR g8 Fig IR crars St TS @Y Holeel
g, @ur 9g O o B ade @ AN
fAuerh s, fafka &,

el & fAfAeer et & fav 3fUetor gann
3TEIOT T S arelr wishar fAfgd aem;

e F Her AR T o, e srewda @ ge
3fFom & gAorg gfaar 3ueeyr arl Seh g,
fafga e, 3k

IURUTAAT 39 IAFTT & A« 1 FRTead
T & fo

YA JeAriSTe WA Yhid 1 § AR fega: =ak
& fawat & wefta g
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IoTuTel g IrgTad,

CEICECE!

(Authorised English Translation)
Bill No. 9 of 2016
THE RAJASTHAN URBAN LAND (CERTIFICATION OF

TITLES) BILL, 2016
(To be Introduced in the Rajasthan Legislative Assembly)

A

Bill

to provide for survey and maintenance of record of urban lands
and certification of titles thereof and matters connected therewith
and incidental thereto.

Be it enacted by the Rajasthan State Legislature in the Sixty-
seventh Year of the Republic of India, as follows:-

CHAPTER |
Preliminary

1. Short title, extent and commencement.- (1) This Act
may be called the Rajasthan Urban Land (Certification of Titles)
Act, 2016.

(2) It shall extend to the whole of the State of Rajasthan.

(3) It shall come into force in such urban areas of the State
and from such date as the State Government may by notification
in the Official Gazette, appoint from time to time and different
dates may be appointed for different areas.

2. Act not to be in derogation of any other law.- The
provisions of  this Act shall be in addition to, and not in
derogation of, any other law for the time being in force.
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3. Definitions.- In this Act, unless the context otherwise

requires,-

(i)

(i)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)
(x)

“abadi”, “abadi area” or “abadi land” means an
area or land defined as such in clause (b) of
section 103 of the Rajasthan Land Revenue
Act, 1956 (Act No. 15 of 1956);

“agriculture” means agriculture as defined in
clause (2) of section 5 of the Rajasthan
Tenancy Act, 1955 (Act No. 3 of 1955);
“certificate” means the certificate of title issued
by the Certification Authority under section
25;

“Certification Authority” means the Urban
Land Title Certification Authority appointed
under section 21;

“CLEAR” means the Rajasthan Computerized
Land Evaluation and Administration of
Records, a central system of electronic data
storage established and maintained, in the
manner as may be prescribed,;

“DLC rates” mean the rates determined from
time to time by the District Level Committee
constituted by the State Government under
clause (b) of sub-rule (1) of rule 2 of the
Rajasthan Stamp Rules, 2004 for the purpose of
levying Stamp Duty on instruments;

“fraud” shall have the same meaning as
assigned to it under section 17 of the Indian
Contract Act, 1872 (Central Act No. 9 of
1872);

“instrument” shall have the same meaning as
assigned to it in section 3 of the Transfer of
Property Act, 1882 (Central Act No. 4 of
1882);

“land” means the land which is not let or held
for agricultural purposes;

“misrepresentation” shall have the same
meaning as assigned to it under section 18 of
the Indian Contract Act, 1872 (Central Act No.
9 of 1872);



(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

30

“premises” mean any land or building

described as such in any record prepared under

this Chapter or in any other previously existing

record,;

“survey” includes identification of boundaries

and all other operations antecedent to, or

connected with, survey;

“title holder” means the person who holds title

of the urban land in accordance with law and

who is issued a certificate of title under and in

accordance with the provisions of this Act;

“Tribunal” means the Tribunal constituted

under section 34;

“urban area” means-

(1)  the area of a Municipality constituted

under the Rajasthan Municipalities
Act, 2009 (Act No. 18 of 2009);

(i)  the area under Rajasthan Urban
Improvement Act, 1959 (Act No. 35 of
1959);

(i)  the area within “Jaipur Region” as
defined in clause (8) of section 2 of the
Jaipur Development Authority Act,
1982 (Act No. 25 of 1982);

(iv)  the area within “Jodhpur Region” as
defined in clause (8) of section 2 of the
Jodhpur Development Authority Act,
2009 (Act No. 2 of 2009);

(v)  the area within “Ajmer Region” as
defined in clause (2) of section 2 of the
Ajmer Development Authority Act,
2013 (Act No. 39 of 2013); and

(vi)  the area of a body or authority declared
as urban body under sub-clause (vii) of
clause (xvi).

“urban body” means-
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() a Municipality constituted under the
Rajasthan Municipalities Act, 2009
(Act No. 18 of 2009);

(i)  an  Urban  Improvement  Trust
constituted under the Rajasthan Urban
Improvement Act, 1959 (Act No. 35
of 1959);

(iii)  the Jaipur Development Authority
constituted ~ under  the  Jaipur
Development Authority Act, 1982 (Act
No. 25 of 1982);

(iv)  the Jodhpur Development Authority
constituted  under  the  Jodhpur
Development Authority Act, 2009 (Act
No. 2 of 2009);

(v)  the Ajmer Development Authority
constituted  under  the  Ajmer
Development Authority Act, 2013 (Act
No. 39 of 2013);

(vi) the Rajasthan  Housing  Board
constituted under the Rajasthan
Housing Board Act, 1970 (Act No. 4
of 1970); and

(vii) any other body or authority which may
be notified by the State Government as
an urban body for the purposes of this
Act; and

(xvii) “urban land” means the land situate in urban
area of an urban body except agriculture land.

CHAPATER 11
Survey and Maintenance of Record

4. Survey of land and premises in the urban areas.- (1) The
State Government may, whenever it thinks fit, order, by notification
in the Official Gazette, that a survey shall be made of any urban
area within the State or any part thereof and such urban area or,
as the case may be, part thereof shall thereupon be deemed to be
under survey.
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(2) The State Government may, by the same or a subsequent
notification, direct that a urban body having jurisdiction over such
urban area or part thereof shall be incharge of the survey so
ordered.

(3) The urban body, incharge of such survey, shall, in
relation thereto, exercise such powers and perform such duties as
may be specified in the notification referred to in sub-section (2).

(4) Where no urban body is directed to be incharge of any
survey ordered under sub-section (1), any other officer of the State
Government appointed for the purpose shall be incharge of such
survey and where no such officer is appointed, the Collector of the
District shall be incharge of such survey.

(5) The survey ordered under sub-section (1) shall be
conducted in the prescribed manner by such officers and servants
as are appointed by the State Government for the purpose and
after such appointment such officers and servants shall be the
officers and servants conducting survey.

(6) The State Government may appoint additional officers
and servants as it may think necessary to assist the officers
appointed under sub-section (5) and every officer appointed under
this sub-section shall exercise such powers and perform such
duties as may be prescribed.

5. Entry upon land.- The officer conducting the survey
shall, for the purposes of this Act, have power, either by himself or
by other officers or servants employed in the survey, to enter,
between the hours of sunrise and sunset, upon any land or premises
within the urban area or part thereof under survey, without being
liable to any legal proceedings whatsoever on account of such
entry or anything done on such land or premises in pursuance of
the provision of this Act:

Provided that no such entry shall be made upon any land or
premises which may be occupied at any time, unless with the
consent of the occupier thereof, or without previously giving the
said occupier twenty four hours notice of the intention to do so.

6. Notice of survey.- Before entering on any land or
premises for the purposes of survey, the officer conducting the
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survey shall cause a notice in writing under his hand to be served
on the owner or occupier of the land or premises about to be
surveyed and on the owners or occupiers of coterminous lands or
premises, calling upon them to attend either personally or by an
authorized agent on such land or premises before him or before
such officer as may be authorized by him in that behalf within a
specified time (which shall not be less than three days after the
service of such notice) for the purpose of pointing out boundaries
and of affording such information as may be needed for the
purposes of this Act, and every person on whom such notice may
be served shall be bound to attend as required by the notice and to
give any information which may be required so far as he may be
able to give it.

7. Survey may be proceeded with after service of notice
under section 6.- After due service of notice under section 6,-

(i) the officer conducting survey or any other officer or
servant authorized by him in his behalf may proceed
with the survey whether the persons upon whom
such notice has been served are present or not; and

(ii) every such person who fails to appear or present as
required by the said notice shall be bound by the
results of the survey in the same manner and to the
same extent as if the survey were made in his
presence.

8. Survey map and register.- (1) The officer conducting
survey shall prepare a map, register and field book of the urban
area or part thereof under survey.

(2) Lands and premises of such urban area or part thereof
shall be shown on the map and indicative survey number to be
assigned to every piece of land shall be shown separately in the
prescribed manner.

(3) The officer conducting survey shall also prepare for the
urban area or part thereof under survey, a register of all lands and
premises therein which have been surveyed.

(4) The register prepared under sub-section (3) shall
specify, in relation to each indicative survey number assigned
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under sub-section (2), the name of the person or persons appearing
at the time of survey to be the owner or person having interest and
any other particulars as may be prescribed.

9. Erection of boundary marks.- The officer conducting the
survey may at any time cause to be erected on any land, which is to
be or has been, surveyed under this Act, temporary or permanent
boundary marks of such materials and in such number and manner
as he may determine to be sufficient for the purpose of survey.

10. Maintenance of temporary boundary marks.- (1) When
any temporary boundary mark has been erected under section 9,
the officer conducting the survey may cause a notice to be served
on owner or occupier of land or premises whereon, or adjoining
which, such boundary mark is situate, requiring him to maintain
and keep in repair such boundary mark till the survey is completed.

(2) Where such owner or occupier does not comply with such
notice, the officer conducting survey may repair the boundary
mark and expenses incurred in doing so shall be recoverable from
such owner or occupier as arrears of land revenue.

11. Disputes as to boundaries.- (1) If in the course of a
survey under this Act, a dispute is found to exist as to the
boundaries of any land or premises to be surveyed, an inquiry shall
be held by an officer specifically authorized in this behalf, for the
purpose of determining such dispute.

(2) The officer authorized under sub-section (1) shall cause a
notice in writing under his hand to be served on the parties
concerned requiring them to appear before him, in person or by
authorized agent, on a specified day and to produce evidence of
possession of the land or premises in dispute.

(3) On the specified day or on such other day to which the
hearing may be adjourned, the officer authorized under sub-section
(1) shall hear the parties, receive the evidence produced by them
respectively, consider the effect of such evidence, take such further
evidence as he may think necessary and without reference to the
merits of the claim of any of such parties to a right to possess the
land or premises in dispute, decide which party is in possession of
said land or premises at the time of the survey.
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(4) For the purposes of the inquiry, the officer authorized
under sub-section (1) shall have power to summon and enforce
attendance of witnesses and compel the production of documents
by the same means and in the same manner as is provided in the
case of a court under the Code of Civil Procedure, 1908 (Central
Act No. 5 of 1908).

(5) After the inquiry has been completed, the officer
authorized under sub-section (1) shall pass an order in writing
defining clearly the subject of dispute and recording his decision
and assigning clearly the reasons for such decision.

(6) An appeal against the order passed under sub-section (5)
shall lie to the Tribunal and such appeal may be preferred within
sixty days from the date of such order.

12. Record of survey to be sent to the concerned urban
body or the authority or department of the State Government.-
(1) As soon as may be, after completion of survey operations in
any urban area, the officer incharge of survey shall send all maps,
registers and other documents including files on which decisions
were recorded and other papers connected with survey to such
urban body in whose local area the survey was conducted or to
such other authority or department of the State Government as the
State Government may specify by general or special order for safe
custody of record of survey.

(2) If the State Government is satisfied with the survey and
approves it, the fact of such satisfaction and approval shall be
notified in the Official Gazette.

13. Maintenance of record.- (1) All maps, registers and
other documents including connected files and other papers which
were part of survey operations and are deposited with the
concerned urban body or any other authority or department of the
State Government, shall be kept in safe custody by such body,
authority or department of the State Government and shall be
maintained by such body, authority or department in the manner
as may be prescribed.

(2) The urban body, any other authority or department of the
State Government which is entrusted with the safe custody and
maintenance of the survey records shall cause such maps and
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entries in registers to be revised and corrected at such intervals
and in such manner as may be prescribed and by such officer as
may be appointed or authorized in this behalf by the State
Government by notification in the Official Gazette.

(3) The revision or correction of entries in the register, maps
and other record shall be carried out by the officer appointed or,
as the case may be, authorized under sub-section (2) in the
prescribed manner.

(4) The officer appointed or authorized under sub-section (2)
for the purpose of revising or correcting maps and registers under
this Act shall exercise such powers and proceed in such manner as
may be prescribed.

14. Survey fees.- (1) The owner, title holder or occupier of
the land or premises which has been surveyed under this Act shall
be liable to pay to the officer or authority incharge of the survey, a
fee at such rate, in such manner, within such time after the
completion of survey and to such extent, as the State Government
may prescribe and any survey fee not so paid shall be recoverable
as arrears of land revenue:

Provided that -

(a) the aggregate amount of survey fee leviable from
owners, title holders or occupiers of lands or
premises in the urban area or part thereof under
survey shall not exceed one third of the total cost of
the survey; and

(b) no survey fee shall be payable,-

(i) by the Central Government or the State
Government or by an urban body; or

(if) in respect of any such land or premises, area
or value of which not exceed such limits as may
be prescribed; or

(i) in respect of land or premises held exclusively
for religious worship or charitable purposes.
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(2) Every owner, holder of title or occupier of land or
premises who has paid the survey fee under this section shall be
entitled to receive free of charge, and every owner, holder of title
or occupier who is not liable to pay such survey fee shall be
entitled to receive on payment of such charges, as may be
prescribed, a certified extract from the map and a certified extract
from the register prepared under this Act so far as they relate to
such land or premises.

15. Cost of survey.- Subject to the provisions of section 14,
the cost of every survey made under this Act shall be met -

(i) in case of an urban body in whose local area the
survey is conducted, by such urban body; and
(i) in other cases by the State Government:

Provided that in the cases covered by clause (i), the State
Government may agree-

(a) to pay a portion of such cost out of Consolidated
Fund of the State, or

(b) to advance loan to the urban body for meeting such
cost upon such terms and conditions as may be
mutually agreed upon.

16. Penalty for failure to comply with requisition in
notice.- Whoever fails to comply with a requisition contained in
any notice issued under this Act and duly served shall be liable to
fine not exceed rupees one thousand.

17. Inspection of, and copies of extracts from maps,
registers and other documents.- (1) All maps, registers and other
documents referred to in sub-section (1) of section 13 shall be
open for public inspection in such manner, within such hours, at
such places, subject to such conditions and on payment of such fee
as the State Government may prescribe.

(2) Certified copies of, or, as the case may be, extracts from,
such maps, registers and documents shall be granted on payment
of such copying fee and in such manner as the State Government
may prescribe.
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18. Rules.- The State Government may, by notification in the
Official Gazette, make rules not inconsistent with the provisions of
this Act-

(1) for preparation of maps and registers, the forms
thereof, and the collection and record of
information in respect of any land or premises
within the urban area under survey;

(it)  for regulation of all proceedings to be taken under
this Act;

(iii)  for the manner of all inquires to be made
thereunder;

(iv) for regulation of all matters which are required to
be, or may be, prescribed under this Act; and

(v) generally for proper performance of all things to
be done under this Act and carrying out of the
purposes and provisions thereof.

19. Proceedings not to be affected by informality.- No
proceedings under this Act shall be affected by reasons of any
informality, provided that the provisions thereof have, in substance
and effect, been complied with.

20. Presumption as to maps and entries in registers.- All
maps and all entries made in the registers prepared under this Act
shall be presumed to be correct unless the contrary is proved:

Provided that no such map or entry shall affect the right, title
or interest of any person to or in any land or premises or shall
preclude him from enforcing such right, title or interest in a
competent court in accordance with law.

CHAPTER 111
Appointment of Urban Land Title Certification Authority

21. Appointment of Urban Land Title Certification
Authority.- (1) As soon as may be after the commencement of this
Act, the State Government shall, by notification in the Official
Gazette, appoint an officer of the Indian Administrative Service to
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be the Urban Land Title Certification Authority for the purpose of
receiving applications, scrutinizing the documents, verification
from relevant official records including the records kept by the
local urban bodies, and issuance of certificate of title in such form
and in such manner as may be prescribed.

(2) The State Government may also appoint such number and
category of other officers and servants as it may think necessary to
assist the Certification Authority in discharge of his functions
under this Act.

22. Applications for issuance of certificate of title.- (1) A
person who either holds title of any urban land immediately before
the commencement of this Act, or a person who acquires title of
any urban land after the commencement of this Act, may apply in
such manner and within such time as may be prescribed.

(2) The application under sub-section (1) shall be
accompanied by the documents of title or the documents on the
basis of which the applicant claims the title and such fee as may
be prescribed.

23. Scrutiny of documents furnished with application
form and their verification from the record.- As soon as may
be, after the receipt of application under section 22, the
Certification Authority shall scrutinize the information and the
documents furnished by the applicant and seek their verification
from the relevant record maintained by the State Government or
any other authority to satisfy himself about the veracity of the
information and authenticity of such documents.

24. Seeking additional information or documents.- The
Certification Authority may seek such additional information or
documents from the applicant or, as the case may be, from any
officer of the State Government or any other authority who
maintains relevant record to satisfy himself about the claim of the
applicant.

25. Issuance of certificate of title.- (1) The Certification
Authority, if he is satisfied, on the scrutiny and verification of the
information and documents furnished to him with the application
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under section 22 and sought by him under section 24, about the
veracity of the information and authenticity of such documents and
is of the opinion that the title of the applicant may be certified
confirming the status of applicant as lawful holder of title of the
urban land specified in the application, he may record a finding to
that effect stating reasons therefor and enter the data in CLEAR
in the prescribed manner and issue a provisional certificate of title
for a period of two years without claiming any guarantee
whatsoever on behalf of the State Government.

(2) No provisional certificate of title shall be issued to any
person-

(@) unless he-

(i) pays the certification cum guarantee charges
as specified in sub-section (1) of section 27;
and

(i) produces no dues certificates from such
authorities and pertaining to such matters, as
may be prescribed; and

(b) where the title is disputed, whether before a court
or otherwise.

(3) The Certification Authority shall recall and cancel the
provisional certificate issued under sub-section (1), where-

(a) a bonafide counter claim or objection regarding
the title of the holder of the certificate is filed
before him; or

(b) the fact that the title of the land to which the
provisional certificate relates is subjudice before
any court, is brought to his notice,-

and shall refund the amount of the certification cum guarantee
charge to the holder of such certificate after deducting such
administrative expenses therefrom as may be prescribed.

(4) While issuing a provisional certificate of title under
sub-section (1), the Certification Authority shall require the holder
of the certificate to take, within such time not being more than
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fifteen days from the date of the issue of such certificate as he may
specify, such steps, with respect to the land to which such
certificate relates, as may sufficiently reflect the possession and
title of the holder of such certificate over such land and continue to
reflect so till such certificate remains in force.

(5) If, during the period for which a provisional certificate
of title issued under sub-section (1) remains in force, no counter
claim or objection is received regarding the title of the holder of
such certificate, the Certification Authority may, after expiry of the
said period, issue a permanent certificate of title to which the State
Government shall stand as guarantor for the genuineness and
authenticity of the title to the extent specified in such certificate.

(6) The certificate of title, both provisional and permanent,
shall be in such form as may be prescribed.

26. Subsequent changes in title to be recorded in the
certificate.- (1) If after issue of certificate of title under section 25,
any change in the title of the title holder takes place, the title holder
shall immediately inform the Certification Authority of such
change in the prescribed manner and submit the certificate of title
to the Certification Authority for the purpose of recording such
changes in the certificate.

(2) When an information along with the certificate of title is
received under sub-section (1), the Certification Authority shall
proceed as per the provisions of sections 23 and 24 and if he is
satisfied about the fact of change, he shall record such change in
the certificate of title in the prescribed manner.

(3) Where the title holder uses the permanent certificate of
title for any purpose whatsoever after the change in the title of the
title holder without getting such changes recorded in accordance
with the provision of sub-sections (1) and (2), the Certification
Authority may, after making such enquiry as he may think
necessary and after affording a reasonable opportunity of being
heard to such person, impose a penalty equal to 0.05 per centum of
the amount of value of the land to which the certificate related
calculated at the DLC rates prevalent in the area in which the land
is situate at the time of the use of such certificate.
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27. Certification cum guarantee charges.- (1) Every
person, who seeks a certificate of title under the provisions of this
Act, shall be liable to pay, by way of certification cum guarantee
charges, an amount equal to 0.5 per centum of the prevailing DLC
rates of the land to which certificate relates.

(2) Where any change in the certification of title is recorded
under section 26, the title holder shall pay by way of certification
cum guarantee charges an additional amount equal to 0.05 per
centum of the prevailing DLC rates of the land to which certificate
relates.

(3) The amount of certification cum guarantee charge shall
be payable at the time of issue of the provisional certificate of title.

28. Establishment of a Sinking Fund.- (1) There shall be
established a sinking fund, hereinafter referred to as “the Fund”,
for the purposes of this Act.

(2) All the moneys realized on account of fees, penalty and
certification cum guarantee charge shall be deposited to the Fund.

(3) The Fund shall be utilized to meet out the expenses on
account of the payment of any compensation in accordance with
the provisions of this Act and such other administrative expenses
incurred by the Certification Authority for the purposes of this Act
as may be prescribed.

(4) The management, accounts and audit of the Fund shall
be regulated by such rules as may be made by the State
Government from time to time in this behalf.

29. Indemnity.- Any person, who enters into an agreement
for consideration with the title holder on the basis of a permanent
certificate of title issued under this Act and thereby incurs any loss
due to any defect of title other than that specified in the certificate,
shall be entitled to be compensated by the Certification Authority
on behalf of the State Government as guarantor, for such loss to
such extent as they are attributable to such defect, in such manner
as may be prescribed:

Provided that the amount of compensation payable under
this section shall not exceed the amount of the value of the land to
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which the certificate relates calculated at the DLC rates prevalent
at the time of issue of the certificate in the area in which the land is
situate.

30. Cancellation, modification or suspension of the
permanent certificate of title.- (1) Where after issuance of a
permanent certificate of title under section 25, the Certification
Authority is satisfied that the certificate has been issued under
mistake and contains a declaration which is materially wrong, he
may immediately suspend the certificate and call upon the title
holder-

(i) to produce the certificate before him within such
time as may be specified by him;

(i)  not to use the certificate for any purpose
whatsoever; and

(iii) to furnish reasons as to why the certificate should
not be cancelled or be modified in the manner as
may be specified by him.

(2) When the title holder produces the certificate before the
Certification Authority, he may impound the certificate and order
to keep the certificate in such safe custody as he may specify until
the certificate is cancelled or modified in accordance with the
provisions of this section.

(3) Where the title holders does not furnish any reason or
the Certification Authority is not satisfied with the reasons
furnished by the title holder, the Certification Authority may
cancel the certificate or, as the case may be, modify the same so as
it may reflect the true nature of the title of the title holder in the
land to which the certificate relates.

(4) Where the title holder uses the certificate for any
purpose whatsoever after it has been suspended or cancelled, the
Certification Authority may, after making such enquiry as he may
think necessary and after affording a reasonable opportunity of
being heard to such person, impose a penalty not exceeding,
double the amount of value of the land to which the certificate
related calculated at the DLC rates prevalent in the area in which
the land is situate at the time of the use of such certificate.
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31. Penalty for obtaining the certificate of title by fraud,
misrepresentation or suppression of facts.- If any person has
obtained a certificate of title, whether provisional or permanent, by
fraud, misrepresentation or suppression of facts, the Certification
Authority may, after making such enquiry as he may think
necessary and after affording a reasonable opportunity of being
heard to such person, impose a penalty not exceeding, the amount
of value of the land to which the certificate related calculated at the
DLC rates prevalent in the area in which the land is situate at the
time of issue of such certificate.

32. Protection of action taken in good faith.- No suit or
other legal proceedings shall lie against the State Government or
any other officer or authority for anything which is in good faith
done or intended to be done in pursuance of the provisions of this
Act or any rules made thereunder.

33. Appeals.- (1) Any person aggrieved by an order of the
Certification Authority may appeal within sixty days from the date
of such order to the Tribunal:

Provided that the Tribunal may, if it is satisfied that the
appellant was prevented by sufficient cause from preferring the
appeal within said period of sixty days, permit the appellant to
prefer the appeal in further period of sixty days from the date of
order appealed against.

(2) The appeal shall be filed in such manner and be in such
form and be accompanied by such fees and documents as may be
prescribed.

(3) The appeal under this section shall be heard and
disposed of in such manner as may be prescribed:

Provided that before disposing of an appeal, the appellant
shall be given a reasonable opportunity of being heard.

(4) Every order made on an appeal under this section
confirming, modifying or reversing the order appealed against
shall be final.
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34. Constitution of Tribunal.- (1) The State Government
shall, by notification in the Official Gazette, constitute a Tribunal
for the purposes of this Act.

(2) The Tribunal shall consist of one person who shall be
appointed by the State Government and shall be paid such salary
and allowances as may be determined by the State Government.

(3) The State Government may provide the Tribunal such
other officers and servants as it may think necessary to assist the
Tribunal in discharging its functions.

(4) The procedure to be followed by Tribunal in deciding
the appeals filed under the provisions of this Act shall be such as
may be prescribed.

(5) The Tribunal shall have same powers as are vested in a
Civil Court under the Code of Civil Procedure, 1908 (Central Act
No. 5 of 1908) in respect of hearing of appeals.

35. Inspection of record and supply of certified copies.-
(1) Any person having interest in the urban land may be allowed
by the Certification Authority to inspect the relevant record of the
Certification Authority and upon application being presented
before the Certification Authority, such person may be provided
certified copies of the record on payment of such fee and subject to
such conditions as may be prescribed.

(2) The Certification Authority shall keep an index of the
record for the purpose of enabling the seeker of information in
identifying the parcel of land and such index may clearly indicate
the arrangement of that information for convenient search.

36. Power to remove difficulties.- (1) If any difficulty arises
in giving effect to the provisions of this Act, the State Government
may, as occasion may require, by order do anything, not
inconsistent with the object of this Act, which appears to be
necessary or expedient for the purposes of removing the difficulty:

Provided that no order under this section shall be made after
the expiry of two years from the commencement of this Act.
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(2) Every order made under this section shall be laid, as soon
as may be, after it is so made before the House of State
Legislature.

37. Power of the State Government to fix time limit for
disposal of matters under this Act by the officer and
authorities subordinate to it.- For the purpose of effective
implementation of the provisions of this Act, the State Government
may fix time limit for the disposal of matters under this Act by the
officers and authorities subordinate to it and give such directions to
such officers and authorities as it may think fit for the aforesaid
purpose and such directions shall have effect notwithstanding
anything contained in any other law of the State Legislature for the
time being in force.

38. Recovery of sums due.- Any sum payable under the
provision of this Act shall, if not paid by due date, be recoverable
as an arrear of land revenue on a certificate issued by the
Certification Authority.

39. Provisions of Chapter VII-A, Rajasthan Land
Revenue Act, 1956 (Act No. 15 of 1956), not to apply in the
areas specified by notification under sub-section (3) of section
1.- Notwithstanding anything in the Rajasthan Land Revenue Act,
1956 (Act No. 15 of 1956), as from the date of issue of a
notification under sub-section (3) of section 1 of this Act, the
provisions with regard to survey of abadi areas contained in
Chapter VI1I-A of the Rajasthan Land Revenue Act, 1956 (Act No.
15 of 1956) shall not apply to the urban area of an urban body
specified in such notification.

40. Power to make rules.- (1) The State Government may
make rules for carrying out the purposes of this Act.

(2) All rules made under this section shall be laid, as soon as
may be after they are so made, before the House of the State
Legislature, while it is in session, for a period of not less than
fourteen days, which may be comprised in one session or in two
successive sessions and, if before the expiry of the sessions in
which they are so laid or of the sessions immediately following,
the House of the State Legislature makes any modification in any
of such rules or resolves that any such rule should not be made,
such rule shall thereafter have effect only in such modified form or
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be of no effect, as the case may be, so however that any
modification or annulment shall be without prejudice to the
validity of anything previously done thereunder.

STATEMENT OF OBJECTS AND REASONS

Determination of rights in or over land and maintenance of
land records including record of rights as also transfer and
alienation etc. thereof, in so for as agricultural lands are concerned,
are effectively and duly maintained in accordance with the law
enacted by the State Legislature but the situation with regard to the
urban lands which are governed by various laws in the State, is not
the same. The title holders base their title on series of documents
of successive transfers and at times person dealing with them are in
a dilemma as to the actual state of title of the property and for that
the documents of transfers are couched in clumsy and lengthy legal
phraseology to safe guard the interest of the transferee serving as
an assurance to the transferee. In order to ward off such a situation
and to maintain the record of rights of urban lands also in an
authentic manner by a single agency and to certify the said titles,
the necessity of enacting a law on the subject is being felt as a
measure of good governance and to ensure hassle free transaction
of urban lands. These may also help in proper assessments of taxes
levied on such transaction besides providing clear title to the
persons holding the urban lands and premises.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.
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IoTuTel g IrgTad,
Minister Incharge.
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FINANCIAL MEMORANDUM

Clauses 4, 13, 14, 15, 17, 21, 25, 29, 34 and 35 of the
Rajasthan Urban Land (Certification of Titles) Bill, 2016, if
enacted, shall involve expenditure from the Consolidated Fund of
the State which is estimated to the tune of rupees 284.28 lakhs as
recurring and rupees 26 lakhs, as non-recurring.

IoTuTel g Irrad,
Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Following clauses of the Bill, if enacted, shall
empower the State Government to make rules with respect to
matters stated against each such clause :-

Clauses With respect to

3(v) prescribing the manner in which the CLEAR to be
established and maintained,

4 (5) prescribing the manner in which survey is to be
conducted,;

4 (6) prescribing the power and duties of additional
officer;

8(2) prescribing the manner in which lands and

premises of urban area or part thereof shall be
shown on the map and the indicative survey
number to be assigned to every piece of land shall
be shown separately;

8 (4) prescribing the details and other particulars which
the Register of surveyed lands shall contain;

13 (1) prescribing the manner in which the maps,
registers and other documents are to be maintained
by concerned urban body or other authority or
department of the State Government;

13 (2) prescribing the manner in which and intervals at
which the maps and entries in registers shall
caused to be revised and corrected,

13 (3) prescribing the manner in which revision or
correction of entries in the register, map and other
record shall be carried out;

13 (4) prescribing the power which shall be exercised by
the officer appointed or authorised and the manner
in which he shall proceed to revise or correct the
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maps and registers;

prescribing the rate at which, manner in which,
time within which and extent to which survey fee
to be paid and limit for survey fee ;

prescribing the payment of charges for receiving
the certified extract from the map and the register;

prescribing the manner, hours, place, conditions
and fee for inspection of maps, registers and
documents;

prescribing the copying fee to be paid for extract
of maps, registers and documents;

generally for proper performance of all things to
be done under the Act and carrying out the
purposes and provisions thereof;

prescribing the form and manner in which Urban
Land Titles Certification Authority receiving
applications, scrutinizing the documents, verifying
from relevant official records including the
records kept by the local urban bodies and issuing
of certificate of title;

prescribing the manner and time within which
application for issuance of certificate of title to be
made;

prescribing  the documents of title and fee to be
accompanied with the application for issuance of
certificate of title to be made;

prescribing the manner in which the data to be
entered in CLEAR;

prescribing the authorities from whom and matters
pertaining to which no dues certificates shall be
required to be produced,;

prescribing the amount of certification cum
guarantee charge to be refunded after deducting
the administrative expenses therefrom ;

prescribing the form in which the Provisional
and Permanent Certificate of Title shall be
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issued:;

26 (1) and prescribing the manner in which the title holder

(2) shall, inform the change in the title of the title
holder and, also record the change in the
certificate of title;

28(3) prescribing the other administrative expenses to
be incurred by Certification Authority for the
purposes of the Act;

28(4) regarding regulation of management, accounts and
audit of the Fund;

29 prescribing the loss to the extent as they are

attributable to the defect and the manner in which
the person is entitled to be compensated;

33 prescribing the manner and form in which appeal
shall be filed and the fees and documents to be
accompanied with it and also the manner in which
appeal shall be heard and disposed of;

34(4) prescribing the procedure, to be followed by the
Tribunal, in deciding appeals;

35(1) prescribing the payment of fee and the conditions
subject to which the certified copies of the record
are to be provided; and

40(1) generally for carrying out the purposes of the Act.

The proposed delegation is of normal character and mainly
relates to the matters of detail.

RToTuTel g IRgTad,
Minister Incharge.
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Bill No. 9 of 2016

THE RAJASTHAN URBAN LAND (CERTIFICATION OF
TITLES) BILL, 2016

(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A
Bill

to provide for survey and maintenance of record of urban lands
and certification of titles thereof and matters connected therewith
and incidental thereto.

(To be introduced in the Rajasthan Legislative Assembly)

PRITHVI RAJ,
Special Secretary.

(Rajpal Singh Shekhawat, Minister-Incharge)



